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sion, I am not concerned with and we are not
concerned with it. At least we have to go to
Chandigarh and meet there. I am strongly
advocating thte because we have little time
now to discuss these economic and administ-
rative problems of the State in Parliament.
But, in a Consultative Coinmit-tee meeting,
we can have much time and we can discuss in
detail also the problems and we have also to
contribute something beneficial to the State in
a positive manner.

With these words, Sir, I would like to
conclude my speech. Befor, concluding, I
would like to repeat what I said in the
beginning of my speech regarding the accord
arrived at between the Government and the
Akali leadership. There may be some -
servations about this accord in the
neighbouring States and some grievances also
might be there. But, in the name of those
grievances and reservations, nothing should
be done to vitiate the atmosphre now prevail-
ing. All should help in strengthening the unity
and integrity of the country and the interests
of the country and I do hope that everyone
will cooperate in this. Thank you, Sir.

ANNOUNCEMENT RE. STATEMENT
BY HOME MINISTER ON THE
TRAGIC DEATH OF SHRILALIT

MAKEN

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Before I call the next
speaker, I would like to inform the Members
that the honourable Home Minister will make
a suo motu statement on the tragic death of
Shri Lalit Maken at 5.00 P.M. today in the
House.

THE PUNJAB APPROPRIATION
BILL, 19t85—*»ntd.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now. Mr. Sultan
Singh.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Mr Vice-
Chairman, Sir, at the outset, on behalf on Anna
D.MK., 1T wholeheartedly thank our hon.
Prime Minister and Shri Longowal for having
come to sign an accord regarding the problem
of Punjab on the 24th July. The accord reached
between our hon. Prime Minister and the
leader of the Akali Dal has been
enthusiastically welcomed by all the peonle.
No doubt it is a historic achievement. The
statesmanship and fortitude and courage
shown by Sant Longowal and diplomacy,
dedication and dexterity by which our hon.
Prime Minister act-'ed, has destroyed the
barrier of religious ~ fanaticism and lifted
the
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wacertainty of cloudsg and ammothly
paved the way lor strengthening the
v, integrity and solidarity of the
Ary. Most of the political leaders
apective of their political affinity
Lave haled this memorandum of set-
vemnent without any reservation, Our
hon. Chief Minister, Dr., M. G. R.
ha.  welcomned this accord by saying
15 a golden chapter in our his-

torv, The hon. Chief Minisier of
va and the hop. Chief Minister

of Rajasthan have jostled themselves
voweleoming this agrecment.  Even
b othe Chief Minister of Rajsthan
lias expressed hig displessure regard-
mg clause 9 of the agreement, he has
erely welcomed the actord ag a
Victory of the peacelul people  of
Punjab. Sir, the support with accla-
ations  and appreciation among the
khis abroad ja  al?o notable. The
Forum of United Kingdom has
hailed this agreement. Mr. Prithi Pal
Singh, Secretary of the Sikh Forum
i1 the United States has stated 1 his
stotement: "“The Sikhs abroad lend
their support to Sant Longowsal who
had been able to pursue the Govern-

i {o concede all the just demands
of the Punjabis, especially the Sikhs.”
Sir. similarly the President of  {he
Alkali Dal in Britain, Mr. Cheema,
has ¢xpressed his happiness for the
outcome of these talks. The violent

form of confroversy and virulent flow

misunderstanding bhetweepn saeri-
ficia] Sikhs and (1or-d Tindy
boon put to an end. The political fur-
moil which was ravaging for the
past five years in Punjab has lost ite
feeth.  Sant Longowal has gtated eor-
rectly that the period of confrontation
iz over. We are fully satisfied with
the package.

Sir, I am not hiding the fact that
there is some opposition to this pact.
No  accord iz Iree from defects. Nao

accord is free from criticism. It will
not satisfy everybody. Imperfection is
an inherent character of the human
behaviour. Sir, the extremists, as
usual, have disapproved of this accord.
Somg of the politicsl leaders in Mar-
vana, Punjah and Rajasthan are

[1 AUG. 1985]
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opposing this accord—the 11-point
programme. To remove their apprehensions,
our hon. Prime Minister, as far as the people of
Rajasthan are concerned, lias assured them that
proper protection will be given to them with
regard to distribution of waters. As far as the
people of Haryana are concerned, he has
assured them that the new capital will be better
than Chandigarh. Blow hot is over; blow cold
has begun. Tranquility and peace begin to
bloom. Now the time is ripe for the installation
of a prope* Government in Punjab. Since
October 6, 1983, Punjab has been placed under
President's rule and the period j; going to
expire on 6th October, 1985, un less the
Constitution is amended, it is impossible to
extend President's rule after 6th October, 1985.
Further extension of the President's rule is
neither desirable nor warranted. Sir, President
rule is not the panacea for solving the State
problems. Placing any State, under any
circumstances, under the national Government
is a clear violation of democratic principles and
it is anti-federal. No democratic Constitution of
any European country has the baneful clause of
placing a Slate under the national Government.
Unfortunately, the foun- ding fathers of our
Constitution who strongly opposed this
emergency clause during the British regime,
either wittingly or unwittingly, incorporated
this dangerous clause in our Constitution. Since
its inception, this clause has been totally
misused for the party in power at the Centre.
Therefore, there is no justification either in
point of law or point of fact to continue the
President's rule hi Punjab. I earnestly request
the Go-ve|rnment to make earlier arrangements
to conduct elections before 6th October. 1985.

I am fortunate in getting the opportunity to
speak on Appropriation Bill on Punjab. But it
is unfortunate for the people of Punjab,
because I do not know their internal problems
I do not know their grievances; T do
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not know their administrative difficulties.
Only the concerned MLAS are the competent
people to deal with those problems
effectively and enthu-ally. Therefore, earlier
elections are necessary fo the welfare of the
people of Punjab.

Sir, I am pleased to note that even though
Punjab was under President's! rule for the past
2 years, its achievement in agriculture is
remarkable. Production of foodgrains has
increased from 147.77 lakh tonnes to 161.27
lakh tonnes. There is an increase of 9.1 per
cent. With regard to achievement on the 20
point programme, I am pleased to see that
ther, has been a 100 per cent qucce&s in 11
items, like the scheme of IRDP, IREP. Em-
ployment Guarantee Scheme and land
distribution, etc. Sir, the Gov-ernmenlt has
spent nearly Rs. 50 crores for giving bonus to
farmers. 1 disagree with the rate of bonus of
Rs. 3 per quintal of paddy and Rs. 5 per
quintal of wheat. The amount is very meagre
and insufficient. This should be enhanced to
Rs. 10 per quintal on paddy and wheat. But in
this context, I would like to say that you ar,
giving bonus to farmers in Punjab but you are
not allowing the Government of Tamil Nadu
to give bonus to farmers. In 1983-84, out Go-
vernment gave Rs. 35 per quintal to farmers.
It was strongiy opposed by the Centre ag well
as the Reserve Bank of India. Th, Reserve
Bank of India threatened our Government
saying that if the Tamil Nadu Government
continues such bonus, risk bonus, to the
farmers, the credit facilities extended by the
Reserve Bank of India will be withdrawn. I do
not know why you are following this dis-
criminatory policy. At least, here-afterwards,
the Central Government should allow the
Tamil Nadu Government to give bonus to the
farmers.

With these words, I conclude speech.

SHRI KHUSHWANT SINGH (Nomt
nated). Mr. Vice-Chairman, Sir, 1
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have had the dubious distinction, although a
nominated Member for the last three years, of
having opposed every single measure on the
Punjab proposed by the Government, that was
debated in this House. I do still maintain that
it was * sequence of blunders, not committed
only by the Janata Party before them, but by
the Congres” Party itself. But I have now, fur
the first time, great pleasure in supporting this
measure without any reservations whatsoever,
except for a few minor points which 1 will
make. I do so because of the dramatic change
which took place in the Punjab scenario on
the evening of Wednesday, the 24th July. I
think we will all agree that the clouds that had
hovered over Punjab have lifted that we are,
in fact, seeing light at the end of the tunnel,
and this three year old, long, nightmare has
ended. For this, I wouid like to felicitate the
Prime Mmister and his advisers, the Governor
of Punjab and Sant Longo wal. They have
shown foresight wisdom, courage and above
all commitment to the unity and integrity of
the country and its Constitution. Sir, I am a
humble writer of the history of the Sikhs. You
gentlemen have, in fact, made history. I do
not thnik there has been any event since
independence which deserves to be recorded
in golden letters more than this one. I had in
my moment of enthusiasm, blurted out to the
Prime Minister that for this, he deserves
Bharat Ratna. I am not in a position to award
Bharat Ratna. But 1 think thig is the occasion
when the entire nation should feel grateful to
this young man for having saved the country
from the brink of an abyes.

What remains to be done its th,
implementation of this accord. We should
bear in mind that in its implementation, we
should not be unfair to the people of Haryana
and Rajasthan, our neighbours, I have been
told by many members particularly my
friend, Mr. Mohunta, who has certain
reservations and other Members
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-that this has  been done to favour the
Punjab and the Sikhs at the expense of
Haryana and Rajasthan. Lot me  assure
them that if there is any injustice done to
Haryana or Rajasthan, it would be people
like me, both as a Punjabi, a Sikh and as an
Indian, who would oppose it; we will s°¢ that
nothing is done which will crerte ill-will
between the people of the Punjab and its
neighbouring States. [ think, it will  be
generally agreed that thig accord has been uni-
versally  acclaimed by all people.
Among the Skhp, only a small lunatic fringe
has raised its voice in opposition, and I am
sorry to gay, among the Opoosition, a few nit-
picking politicians will pick on small points to
deny the universal acclaim which this accord
deserves. What does it matter whether Rajiv
Gandhi signs thig accord as Prime Minister
or as Rajiv Gandhi. He signed it is as an Indian
tosave the country frem the disaster that was
almost  facing it. I am glad, te did s,o.
What we have to do & fo go forward and to
make sure that nothing  vitiates  the
atmosphere in the Punjab and in the rest of tho
country?

I have just two pointg to make
on the accord and the Budget First
is, ihe amount of money allocated for
the police. .1 do not think this is, ade

quate because, Mr. Vice-Chairman, you
will appreciate that the major prob
lem of Punjab now and the one
which  constantly  threatens to  vitiate

the whole thing is th, existence of
terrorism. It is in numbers but their
capacity for mischief is infinite and
we have seen how successively, every
time situation appears to be on the
mond, some act of violence takes
place to prolong and recreate that at
mosphere of suspicion and distrust.

It ig most important that (he heads off
thy police should be further streng
thened. Above all, we hav, found
that our intelligence has been woe
fully inadequate. We have never been
able to forestall when and who are
the people who are going to do these
acts. Fiviist

[1 AUG. 1985]
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, Secondly, I see in the Budget pro
visions provision for an election.
I Many members of the House have
expressed  their  opinion  that  sooner
the elections took placc in  Punjab
the better. 1 disagree. 1 puc to all

Members to reconsider  that
opinion. Let me tell youwhy,It is
inevitable  that if elections take place in

Punjab, candidates will hark back 021 what
events took place in the last, three years. Can
you visualise the Akali party, whether it is the
Baba Joginder Singh group or the Longowal-
Tohra-Badal group, going to the people an not
asking for votes without referring to  incidents
like the Blue Star, the  killings and
massacre of the Sikhs in towns of Northern
India? What will be the impact of that kind of
propaganda in Punjab? Would it be right then
that this new euphoria that has come with the
accord shouM be fouled by propaganda carried
out by partisans on that basis? And it is that
basis—Sardar Darbara Singh will bear me out—
that if ther, is election in  Punjab, that will be
the main platform on which ihe powerul Akali
Party will flight election”, with a hope to win. I
think they should be prevented from raising the
issues which have already fouled the atmosphere
in the country I think it would be my humble
suggestion for all Members of this house to
consider that elections should await the
implementation  of  tha accord. Once all the
details of the accord have been gone through,
transfer of Chandigarh settlement of, boundary
disputes, setting up of the River Water, Tribunal
and perhaps its decision, building of the link
canal, we will be in a better position and in
better frame of mind to go back to the people
and say give your approval to the accord and
vote for whatever party you want. And Jet the
Gods favour you  and Punjab get back on the
road of prosperity.

Thank you.

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Vice-Chairman, Sir, during the
last two years, ever since
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the promulgation  of the President's rule
in Punjab on 6th October, 1933, whenever

this H”use discussed any legislative
matter which fell strictly within the
jurisdiction of the State Legislative

Assembly, every Member speaking in this
House expressed the fond hope that this be
the last time that this House discussed any
matter which, as I have said, would fall
within the  jurisdiction of the State Ass-
embly. However, th, things in Punjab
continued to deteriorate and  we
know what price we have to pay in terms
of life and property besides the shattering
blow that it gave to the forces of
national unity and national pride. Once
again, today when we take up this Punjab
Appropriation (No. 3) Bill, 1985, for
discussion here, after ihe historic accord on
Punjab last week between the Prim,
Minister and the Akali Dal Chief, Sant
Longowal we can  genuinely hope  that
this would  really be the last occasion
when Parliament legislates upon the
matters that actually fall within the domain
of the State Assembly.

As T have said, w. would hope that this
would be the last time when we discuss
legislative matter, concerning Punjab, yet
I lend my support in actual fact to what
Mr. Khushwant Singh has said that a, far
as the question of elections in Punjab is
concerned, this has to be viewed in a
wider perspective of the things to ensure
that any declaration of elections at this
moment does not give a setback or retard
the process of normalisation of the
situation in Punjab.

The accord, which ha, put to end a
period of confrontation, a period during
which the economy of Punjab suffered
seriously and the welfare of the Punjabis
was a major casualty, is the result of
political sagacity and statesmanship of
our Prime Minister, Mr. Rajiv Gandhi,
and the courage sxhibited by Sant
Longowal in the "ace of extremists'
threats and intran-
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sigence to break with the past and begin a
new chapter in the history of rne State.
The untold sorrow and misery which
the people  of Punjab suffered during
the  last three years, of uncertainty and
political turmoil and the ensuing law and
order problem are too wellknown to all of
us  to be repeated here. Suffice it to say
that being a strategic border State, the
punjab problem became a national
problem. It can indeed be termed as the
worst crisis that  the country has faced
ever since the dawn of Independence. It
has taken the life of our beloved Prime
Minister, Shrimati Indira Gandhi,  who
shed her blood for upholding the
unity and integrity of the country and it
had ity repercussions in other parts of the
country, where mad people let loose their
communal frenzy by collecting in mobs
and setting fire to property and taking a
heavy toll of human life and property.
All  the victims were those innocent
people who had nothing to do with politics,
but were just content to live the life of an
ordinary citizen of the country. In these
circumstances we found ourseives in dark
alley and noting the posture adopted by the
Akalis, none could even imagine as to what
could be the poissMe solution that woulld
return normal life to the strife-torn State of
Punjab and put its once vibrant but now
badly mauled economy on the rails again.
With despair writ large on their faces, the
people had resigned to their fate and there
were some unfortunate cases of transfer of
population as well. But the Prime Minister,
committed to unity and integrity of the
country, committed to according top
priority to the Punjab problem and finding
a solution  thereto within the framework
of the Constitution of India and undeterred
by profound personal tragedy and all the
gory events that rooked the country, did not
rest for a while but continued his efforts
with missionary zeal, with devotion and
single-mindedness. His sincerely
convinced even the irrecon-cilable,. among
the Akalis. The result
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was the singing of the accord on Punjab
which was spontaneously hailed by every
body and even by the friendly forces outside
the country.

Sri, if the Punjab problem, as 1 said earlier,
was the worst crisis since Independence, the
Punjab accord can safely be said to be the
happiest event the country has witnessed in
the last ten years and we have every reason to
b, optimistic about it. The feeling of despair
and even distrust that had seeped into Punjabi
psyche as a result of the various events that
took place in the country and the State during
the last three years will now ebb and give,
way to that of hope and expectation. True to
its unique quality of resilience, Punjab,
forgetting the past a; a bad dream, would now
once again strive to march ahead in various
fields of national life.

Sir, the annual outlay of the State for the last
three years has been stagnant at Rs. 440 crores.
Taking into account the minimum Vise of
prices because of the steep inflation,
legitimately sa, that, in fact. there has been an
ominous decline in the Plan outlay for the
State of Punjab and some steps have to be
Urgently tjajken td 'salvage its e>c)o-nomy.
punjab, as we all know, has been the largest
contributor to the national food kitty. It has
come up to the expectations of the country in
all the developmental programmes and in all
the programmes visualized and stipulated
under 'the 20<-point programme. Whether it
concerns the provision of elementary
education or whether it concerns the supply of
potable water or the clearance of slums,
Punjab has always exceeded the targets. But
some how. Sir, because of the situation that the
State ha? to face, a situation which was not
iking of the Punjab but was the result of the
various unhappy e/ants Diat were forced on
the State of Punjab, the developmental work,
despite the tremendous progress made in the
various fields, had suffered heavily. As we
have been saying on earlier occasions, the
Punjab problem
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was not the problem of the State of Punjab
alone; it was a national problem. During the
time of war, whether it be in the west in
Punjab or in the east, the country has always
acted as a solid block, as a solid unit to defend
the borddrs, to defend the frontiers of the
country. And what we saw in Punjab during
the last three years was a war. a war of a much
complex nature. It was a war not fought
physically on the frontiers but it was a war
wrich was the result of an insidious
conspiracy hatched at the instigation of hostile
forces outside the country and, if I may say
so, such a war is still more difficult walr to
fight. In such circumstances, the Punjabis do
expedt that other people in the country would
again rise to the occasion as they do in times
of actual war and adopt the attitude which Mr.
Aladi Aruna as well as Mr. Sultan Singh
adopted to' urge on behalf of Punjab.

We, Punjabis, whether it be the Government
of Punjab ofr it be the representatives of
Punjab in Parliament, have been taking up the
various demands of Punjab from time to time.
We do note, with a sense of gratitude, that the
Prime Minister ordered expeditious completion
of the Thien dam and also decided to set up an
integral coach factory in the State of Punjab,
which would, provide employment to a realiy
large number of people. But the problems of
Punjab being unprecedented in dimension, I
think tnese good gestures would not wholly
serve the purpose of solving the socio-
ecoriomie problems of Punjab. Because,
permit me to say, Sir, on certain fronts we feel
being discriminate® against, wittingly or
unwittingly. Take, for instance, the power
front. The Punjab farmer has been doing his
best and contributing his might to feed the
country. But his state of affairs, his personal
state of affairs, is quite pitiable. For the farm,
be does not have enough power to 'run his
tubewells. The Punjab industrialist being as
enterprising as the farmer, dees not have
enough energy to run the wheels
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[Shri Pawan Kumar Bansal] of his
machines. Though in the Sixth Plan
Punjab exceeded its target of production
in the field of energy, our demand being
much more than what we have been able
to produce, we do look forward to
the Centre for nothing more than our
own allocated quota under the formula of
distribution of power from Central
projects. The share of Punjab from the
Ceniral project is of Bairasul and Sing-
rauli comes to 12.5 per cent, but the actual
supply that we have been getting is
very meagre, just 10 per cent of what is
permissible, whereas, on the other hand,
UP, and Delhi have been drawing
more than twice the quota fixed for them,
as a result of which, the total short supply
that Punjab has got during the last three
years from the Central projects is to the
tune of 12.000 million units. And this time
I would urge upon the hon Minister to

give  an assurance in this House
that steps would be initiated to
see that the backlog, thr shortage,
that has been caused to Punjab on this

front, would be made good and that
in future Punjab would be supplied its
due share of power so that, inspite of all its
trials and tribulations. Punjab
overcomes its  difficulties;  Punjab
proves once again that here is a State
which, inspite of the difficulties, in-
spite of the pulls and pressures, comes up
to the expectations of the countrymen and
acts as a perennial guard of the
western bolrder.

Sir. there are various projects which the
State of Punjab undertook in the last few
years. It is indeed remarkable of the State
of Punjab, I may say, that we have
channelised various sources available to
us to set up many mini hydel projects and
that we have endeavoured to harness the
entire hydel energy available in Punjab.
For the Seventh Plan the State cf Punjab
has submitted to the Planning Commission
an ambitious plan to generate 1212 mw of
electricity,, and for that the requirement.
the outlay, is to the tune of Rs. 2,500
crores both for power generation and
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strengthening the transmission system. I
would urge upon the Cenfral Govenment
to consider it sympathetically and
sanction the sam’;.

As 1 said earlier, the case of Punjab is
not to be treated like the case of any other
State in the matter of allocation of funds.
Punjab, as you al-' know, has had to pay a
heavy price for maintaining peace and
unity and integrity of the country. Over
the last few years the expenditure on
police has risen manifold and that., as I
said, is for maintaining the unity of the
country and not for just maintaining law
and order in any particular State or a part
of a State. And the amount that we have
been spending on such accounts should
definitely be made good by the Central
Government.

Sir, lastly, come toone point. That
is regarding water. All through these years
we have been fighting for water. But
now because of the unprecedented
flash floods in the State, a time has
come for us to fight against fury of water.
The damage that these floods last fortnight
caused to Punjab has been unprecedented.
Large areas in the district of Jullund-ur,
Kapurthala and Hoshiarpur have submerged
in water. I feel the loss we may not be
realiy able to assess and calculate, at the
moment, that) has been caused to the
farmers and to the industrialists. It is
time the Central Gov-ernment
immediately -times to our assistance and

provides r:n  interim  assistance of
minimum Rs. 65 crores to overcome
such a tragedy that the people of

Punjab have had to face. Besides this, it
js imperative that a fresh inspection of
crops is ordered; the payment of
land revenue and the various forms of taxes
is deferred for the time being so that the
difficulties faced by the people of Punjab
are not really compounded; and instead a
feeling, a sense of confidence is instilled in
the minds of the Punjabis that the
countrymen are always anxious to see
that Punjab prospers as ever before
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With these words, I support the
present Bill. But once again 1 would
request the Honourable Minister that
cither on his own op after discussion
with the Honourable Minister for
Energy, he gives us a definite assur-
ince in this House that every elfort
“ould be made to ensure that the
due share of Punjab in the power
gonerated  through ‘he  céntral
projects is made available to Punjab
and also keeping in view the fact that
during the Seventh Plan the genera-
fion of power ig going to be further
cubstantially increased, the share thatb
would further accrue to the State of
Funjab would be given by direct con-
ections and not through present

crmediate systems so ag to avoid

cnres pf piracy. Thank you.

SHRI M. S. GURUPADASWAMY.
Karnataka) : Mr. Viee-Chairman.
Sir. for the last three or four years the
eve of Punjab dominateq our deli-
Lerationg in Parliament. Tt dominated
ihe press. It also dominateg the
wedia, T do not think, in my recent
nemory 1 have come acrosg any issue
wnich has pervaded the thinking of
people so much  as Punjab has,

Thiz period witnesseq many happen-
inuz in Punjab. There have been vio-
lence, killings, a tale of pain and
Tering for the people of Punjab and

» others. These three years were,
iually dark days for Punjab.

The Vice-Chairman (Shri Santosh
Kumar Sahu) in the Chair.

I am happy, after going through this
agonv, paid ang tragedy, there is an

ord at last between the Govern-
mint of India and the Akali Teader-
siip. On this, T would like to say
vne thing that there wag no escape
tut 2o reach an accorg and to reach
Ihis accord. Now some friends have
expressed  some  mis-givings about
ihiz aceord and even questioned (he
Frime Minister signing this accord
with Longowal. I do not look at this
aveord from a techniecal angle, Per-
tieps. technically. it may be correct.
The Prime Minister signing an accord
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with the leader of a party i really not right. It
is not normal. But let us not forget th, situation
confronting us was unprecedented, unique,
never in the history of India, we witnessed
such a predicament. I think, there was no
escape but to sign this accord for the Prim,
Minister. If any one of us would have been in
his position, he would have done the same
thing, but the only thing I feel is: this could
have been reached much earlier even in the
year 1933. The same terms were talked about
in 1983 among the leaders OF the opposition,
the government and the Akalis. The same
terms were discussed and the Home Minister,
at "that time, had said, almost the accord had
been reached except for certani minor details.
So, it pains me to say that why we allowed this
lapse of time, this agony to continue for such a
long time? Why our statesmanship failed in
1983? Why our wisdom, sagacity failed in
1983? Why the Government dragged its feet?
During thig period, several ugly things
happened. Many people died. There was
tension between communities. The fraternity
that wa, there in Punjab was broken,
devastated and tlu-eatened. Peace was marred,
harmony was destroyed. Why this was
allowed? I think we failed as political leaders
to reach an accord of this type in time which
could have been done three years back. That is
my sadness, tha* is my worry. I feel there was
no alternative for the Prime Minister but fo
sign the accord and to find fault with that on
technical grounds, I -think, is not justifiable, to
say the least. Let us keep ourselves away from
this narrow angle, narrow consideration. Look
at the accord in totality. The most important
element in the accord, according to me, is the
emphasis it lays on the preservation of the
unity and integrity of th, country. That is the
core of the accord to which all are
committed—the Akalis are committed, the
Government iy committed, we are all
committed. And there is a reference to the
Indian Constitution. The Akali leadership has.
through the ac-
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cord, agreed to stand by the Constitution.
That iy most important.

We are all having our own <views on the
Centre-State relationship. I, for one. stand for
a strong Centre and strong States. I believe
that a strong federation must have strong units
and also a strong Centre. By weakening the
Centre, the federation will become weak. And
also by weakening the States, the units, even
then, we will be making the federation weak.
Therefore. I believe that a strong Centr, and
strong States will make for a strong federation
and will ensure a healthy federal polity. On
this we can have genuine differences. So.
while reaching the accord, the matter of
Centre-State relationship is being referred to
the Sarkaria Commission. Let it look into tha*
aspect thoroughly. We will consider the
Sarkaria Commission report when it cornes
out. I agree with my friend her, that th, accord
will-not be unfair to anybody in its working,
and after its implementation. There have been
doubts and misgivings raised in Haryana, in
Rajasthan, and there appears to be some
ground for suspicion and doubt. They have
their own feelings. Perhaps it would have been
better if the Prime Minister had taken them
inty confidence before signing the accord. I do”
"not know whether he had taken them into
confidence at all. My information is that he
did not consult the Governments of Haryana
and" Rajasthan before signing the accord with
the Akalis.

SHRI PARVATHANENI UPENDRA: He
sent Mr. Shiv Shanker to Rajasthan.

SHRI M. S. GURUPADASWAMY: He
sent him, but he could have discussed himself
with the Governments there.

SHRI SULTAN SINGH: In both places,
there is a Congress Government and he is the
leader of the Congress Party.
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SHRI V. GOPALSAMY (Tamil Nadu): It
is not a matter of 'he Congress Party.

SHRI M. S. GURUPADASWAMY: It is
not a matter of the party here. I am not
speaking a, a party-man. I am not speaking as
a member of the Janat, Party on thig issue. I
feel that the Prime Minister would have done
better if he had consulted the Governments of
Rajasthan and Haryana before signing this
agreement with Longowal.

Sir. still Punjab is not out of the woods. It is
not fre, from trouble. Rumblings are there.
Unrest is still there. After the signing of the
accord, every day we are hearing that there are
clashes and hurling of charges between
different groups among the Akalis. That may
vitiate the atmosphere. I feel strongly that this
is the time when there has got to be an
atmosphere for reconciliation. A proper and
conducive atmosphere has got to be created so
that elections may be held in Punjab. Pleas,
remember. Punjab is under President's rule for
long. Really, it i; not President's rule. We have
been witnessing an army rule. We have got to
draw a curtain to this kind of a thing. I hope
and trust thig accord will draw a curtain to the
dark days. the ugly situation, the tragedy, the
trauma, the travail, through which Punjab
passed. But when we see the reports in the
newspapers, our mind gets disturbed over
continuing  unrest. ~We really want
reconciliation between the communities,
between the groups, between the parties and
various sections there. There has got to b, a
forging of the people so that the accord can be
implemented soon and elections may be held
to pave the way for .a popular Government. |
believe during these three-four year, the
greatest damage has been done to th, demo-
cratic institutions in Punjab. The stability of
democratic institution ha® been destroyed; if
not destroyed, it has been very much affected,
threat-
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ened, and challenged. Punjab is  a border
State, , very important State. We cannot afford
the luxury of unrest, witnessing unrest, in
Punjab. Therefore, when we see such rumbl-
ings in the press even now after the accord is
signed, we feel perturbed in our mind as to
what happened to us. I feel the accord is good
in the circumstances. In the circumstances
which obtain today there can be no other
arrangement except this 38e3ra\ I feel this way
genuinely. If there are differences about the
minor things in tho accord, about th, details in
the accord, I think, if there j, understanding and
good-will on all sides, these can be sorted out,
these can be resolved. When th, accord itself
has been signed. I don't think other small things
will become insurmountable. 1 feel a major
hurdle, a major obstacle, has been overcome,
an understanding has been reached. If there
are  minor differences, they could be
resolved by discussion, by talks, by negotia-
tions. These should not come in the way of
implementing  the accord. these should not
thwart  the accord, th, main issues contained
in the accord. I think every  section of the
House should see to it that thi; agreement is
implemented as early as possible, as
smoothly as possible. For that the right
kind of atmosphere, the right  kind of mood,
has to be created in Punjab. What
happened yesterday in  Delhi is  very
shocking indeed. If such thing, are repeated. [
am afraid people will become unnerved.
Therefore, it is th, duty of Parliament, the
political parties and the Government to see
tha* the public morale, their confidence, is not
shaken. What is required today is to create a
psychology whereby we can bring
different communities together. If there
are separatists, extremists they have t, be
isolated.  For that all of us have to endeavour
to see that such elements are really isolated.
Isolating them requires that they have to /o
identified first.  Yesterday a fellow Member
of Parliament was shot dead. = Three people
were seen. They wer, on the scooter. In broad
day-
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light the shooting took place. And
yet nobody could chase and catch
them. There were cary everywhere,
other (vehicles too. I do not know
what happened to the police and the
police vans. Such things are Happen
ing even today. Ther, is not even one
instance when such killings had taken
place in day-time, the culprits were
caught by th, police. What has "hap
pened to the morale f the police and
the police machinery?  This is  ano
ther problem which has got to be
thought of and considered in all seri
ousness. Some time back, Sir, the Po
lice Commission made a number of re
commendations,  very  valuable  recom
mendations, let alone implement them,
Today, the police machinery, the law
and order machinery, in all the States,
including the Centre, is in a despica
ble State. There is no morality, there
is no morale, no confidence, no effi
ciency, no honesty, in the police force

today in the  country. The police
force has been used politically, for
nefarious purposes,  and the police

force iy full of people who were once
upon a time anti-sociai elements. How

can these people' deal with the anti
social elements? I know about the
recruitment which is going on in var
ious States. , People whe were once
anti-sociai are recruited to the police
force now. But the point  is—this

was raised iri the morning—that again
and again we are inviting the army to
deal with the law and order situation.
The army is not meant for keeping

law and order, for maintaining peace
and stability and they are not trained
for that purpose. But. in so many
States, the army i, being utilised for
discharging the duties and responsibi
lities of  th, police force (Time

bell  rings ). This is the most

disturbing phenomenon in India.
Nowhere in the world, where demo
cratic institutions operate, where
democratic systems function, the

army is being recklessly used fo keep
peace and order as it is done in India;
nowhere eke.  This, I think..

SHRI DARBARA SINGH: But there are
only armies which rule there.
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SHRI M. S. GURUPADASWAMY: You did
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world, where democratic institutions
operate, where democracy functions, is
the army being utiised recklessy for

keeping law and order as it is done in India.
Thisis what I said. I think we should
hang our heads in shams because it has got
menacing consequen-ees for the future. May
L. therefore. Sir, ask the Government to think de
novo about the law and order situation in the
country and the kind of machinery that we have
got to create and the reforms that are needed for
modernising the police force and
equipping them with proper machinery and
giving them adequate facilities to function
independently, impartially and effectively.

Sir, with these woi'ds, I would like to
conclude and, in the end, I would like to say:
Let Punjab live peacefully; let there be peace
and harmonv. goodwill and understanding
between communities there; let the accord be
implemented as quickly as possible; let there
be elections, early elections, in Punjab; let
there be a democratic Government; let the
separatists and the extremists who are there
still be identified; let them be isolated and
dealt with; and let us all pray that Punjab will
again not be an issue that would be debated in
Parliament. Thank ,ou, Sir.

THE VICE-CHAIRMAN
SANTOSH KUMAR SAHU):
Vikal.
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qAW 915 2 |
SHRI MAHENDRA PRASAD
(Bihar): Mr. Vice-Chairman, Sir, I rise to
support the Appropriation Bill on Punjab.
Sir.  economic development and financial
strength of a State depends on political
stability. Punjab today appears to be
breathing with expected political stability,
rejuvenated with life and vigour. The
ominous roduct of 1977—79 havocful
misrule, the Punjab problem, was the most
miserable and unfortunate blot on the pious
and sacred body of Mother India. 1
heartily congratulate the first and the best
son of Mother India, Prime Minister, Shri
Rajiv Gandhi for having made tremendous
efforts for the obliteration of this sinful
stain.  The country bows its head in debt
and gratitude to  Shri  Rajiv  Gandbhi, for
having brought about a magical solution to
the enigmatic problem of Punjab. The
country in its 38 years of independent and
sovereign existence has never suffered such
atrauma, one which, at times, appeared
to have rudely shaken its very foundations.
Amidst the frightful clouds of darkness and
uncertainties, came the surprising and
welcome announcement in Parliament by
the Prime  Mmister about the so'ution of
the Punjab problem. The whole country
was thrilled with such joy as if the country
has gained a second Independence, much to
the mournful sorrow of our enemies. [ hope
the success of the Prime Minister's untiring
effort has got root deer; enough to
withstand any onslaught in future. To
believe failure of our enemies will be
slackness and foolishness on our part.
We must guard aeainst any mishap in
future.

All said and done, Sir, the agreement is
yet to be tested on the envil of execution.
To trust is good but to trust without caution
is fraught wfth -
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dangers. Here the integrity and future of
the country is involved. We have got no
right to play with the future of the
country. Optimism is good, pessimism
may be bad but optimism with eyes
closed is grave and unenterprising risk.
To believe is good but to believe blindly
is inviting doomsday. Slackness on our
part, as a result of merely signing of the
agreement, may deceive us to fall in
error, weakening us and endangering the
unity and integrity f our country. I hope
the intention of the other signatory is
trustworthy and emerges from the depth
of their heart and soul and out of the
realization for the good Of different
communities and the country. We have
heard the incoherent and dissenting
voices of many on the other side. If we
fall prey t, slackness, two precious lives
will be in danger; the life of our country
as it exists today, a strong and united
India, and the life of our Prime Minister.
Alertness and caution should be our
watchword.

Sir, to note here is the fact that all
along we have maintained and have
maintained rightly that the Punjab
problem i the creation of foreign in-
trigues- Right from the divide and rule
days of pre-independent British Idia,
when a section of Akali Sikhs long with
Muslim League of Jinnah etc. used to
help Britishers by way of living a call at
the instance of Bri-ishers to divide India,
the Punjab problem has been initiated,
philoso->hised; financed and maintained
by oreign powers. Now we have come o
an agrement with the Akalis, that also
seemingly with a section of them ¢ the
newspapers' reports go. Has his
agreement got sanction of those preign
powers who have sworn to meate
problem for India? If yes, the puntry
should know. If no, then the urability of
this agreement is very such in doubt. No
doubt, the state F Punjab will get certain
benefits ke the one of getting
Chandigarh :., but the Punjah problem
with all

ferocity will remain. Weruna
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great risk of being lulled to sleep. Even if
Longowal and his brand agree to be
nationalists and patriotic, the foreign
powers can create several other
unpatriotic and anti-national Longowals.
Already Badal, Tohra, Joginder Singh
and their brands are at war with Sant
Longowal for having come to an
agreement with our Prime Minister. I
hope and pray these two brands,
Longowal” and Joginder Singh's, are
genuinely different and at war with each
other.

I hope and trust it i; not a planned
blow hot by one and blow cold by the
other.

Sir. let us assume that the agreement of
the other side is also well intentioned as
it is from our side, even then we should
be careful while thinking of committing
the action of cutting two fingers to save
one. That the mother should feed only
the crying child and ignore the silent but
hungry child is unmotherly. For us, for
the Government and for the Prime
Minister all the States and their people
are equal.  There should not be anything
in the agreement and its final
implementation whereby one State should
outweigh others. There should be no
robbing of Peter to pay Paul. For us the
States of Rajasthan, Haryana, Himachal
Pradesh and Punjab and their people are
all  equal citizens of our great country.
Nothing should be done to favour one
against the  other.  Doing anything
such as this will be setting an example and
incentive (to create problems by starting a
bogey of  independent and sovereign
States. We should not do anything so that
tomorrow there is a demand for several
Khalistanis iri place of one. The
people of these four States are basically
agriculturists and they all need water for
irrigating theSr life-like crops. I am sure
the people of all these States have got a
good mother in the  present Central
Government and the Prime Minister
who will take care to feed these States and
the people of these States without their
crying. There should be fairness in
distribution of river waters. If
necessary, more
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dams should be constructed to create
adequate reservoirs of water so that all States
are equally fed and there is no cause for ill-
feeling and bitterness.

Sir, the people of this country are
particularly concerned about that part of the
agreement which envisages rehabilitation of
army deserter”. We should remember those
dark” days when our beloved leader, the late
Prime Minister Shrimati Indira Gandhi, was
assassinated. The country bows its head in
perpetual reverence and indebtedness to
Shrimati Indira Gandhi for having made an
unparalleled sacrifice for the sake r>i unity
and integrity of the country. Our armymen are
supposed t, safeguard the integrity of our
country. Array deserters last November had
wanted to help disintegration of the country
by way of deserting the Army i, support of
Mrs. Gandhi's assassination. I am sure th,
Prime Minister must have agreed to this un-
palatable clause in the larger interests of the
unity had integrity of the country. He has the
support of all of us. I pray such rehabilitation
doeg not become an example and a Precedent
for others to desert and to rebel.

Sir, we are the only truly secular country in
the democratic world. Our constitution
provides for secularism and under our
Constitution the Government maintains equi-
distance with every religion. We should not
do anything to disfigure and malign the con-
stitutional position with regard to religion. For
us all religions are equal. We are neutral.
Nothing should be done to favour one religion
over the other so that it does not become a
permanent irritant which may cause tremors in
future in Punjab and elsewhere in the country.

It is with the deepest concern that I notice
that here is no mention in the agreement about
condemnation hy the April Bal for the most
derrtorable and heinous assassination of Mrs.
Gandhi
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Indiraji's assassination wa; more brutal than
the assassination of the Father of the Nation
and the best son which India hag produced for
centuries.

Before I end, I again want to put a word of
caution. Negligence and lack of caution and
alertness will be suicidal and fatal. 1 am
specially concerned about the security of the
Prime Minister. One who is enemy of India,
hi; first target of attack should have been
Rajiv Gandhi. Enemies of India are not fools.
They say, "finish Rajiv Gandhi finish India.'
Lack of alertness in the Prime Minister's
security and the security of others concerned
because of the recent agreement will be a
grave mistake. There should be no slackness.

With these words, I congratulate our Prime
Minister and Sant Longowal for having, come
to an agreement giving India and specially
Pujab a great sigh of relief. I wish Punjab well
after this invigorating agreement. Punjab, I
hope Punjab progresses under peace and
stability 1 once again support the
Appropriation  Bill on Punjab  under
consideration of the House.

SHRI SUSHIL CHAND MOHUNTA; Sir
looing at th, Appropriation ation Bill, it seemg
that the Government has not yet decided to go
in for elections in Punjab. This Bill provides
for more than what is necessary if elections to
be held by the 5th or 6th of October this year.
I do not know why after going through this
agreement, called the memorandum of set-
tlement they are still different, vacillating, not.
sure of their ground an3 what has led them yet
not to conclude as to when to hold the
elections. The other important thing which ie
apparent from the Appropriation Bill itself is
the amount which i<; t"own to be rserved for
the construction of
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But there aiso, I personally feel that at this
rat, they won't have the Thien dam.  For the
last 30 years the Thien dam has eluded us and I
do not think that at thiy pace we will be
seeing the Thien dam within a short period, in
any case not within this decade. And
what does Thien dam mean? Thien dam is not
a problem of Punjab alone because Thien dam
would mean water and. electricity for at least
the States of Punjab, Haryana, Rajasthan, Jam-
mu and Kashmir and even UP, Delhi and other
areas. It means electricity and, of course,
irrigation to three States—Punjab,
Rajasthan and Haryana. ButI am happy in
on, respect, that the emotional  problem
which wag pervading the atmosphere, the seene.
has to some extent  been solved.  But the
price that ig being paid for this solution is too
heavy and great. Very great price we are pay-
ing, and this price is being paid mainly by the
State of Haryana and, to some extent, by
Rajasthan. If this accord, this  agreement,
thig settlement had to be arrived at, in 1982-83
itself we could have had this settle-merit.

The territorial demand of the Akali Pauy was|
only to this extent that uiey wanted the
immediate transfer of Chanaigam to Punjab
Regarding other disputed areas they said that a
Commissian may be appointed. This was their|
earliest demand. Chandigarh, according to the
Shah Commission, was awarded to be part of|
Haryana, but because of the subsequent
agitations in Punjab, the Prime Minister, the late
Mrs. Indira Gandhi intervened and in 1970 gave
an award by which she conceded Cnandi-garh to
Punjab but in lieu of Chandigarh, Fazilka and
Abohar tehsils of district Ferozepure were given
to Haryana. Now, after this award was
announced in 1970, there was jubilation in
Punjab but resentment in Haryana. There were
agitations and i
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police, firings and more than a dozen people
died in those firings. But the people of

Haryana, having a wider  perspective of
the thing, having a liberal view, a
nationalistic view, agreed to part with

Chandigarh and have Fazilka and Abohar
tehsils transferred to Haryana at the time
Chandigarh was to be transferred to Punjab.
But the Akalis did not want it. Subsequently
the Akalis came forward with a demand that
Chandigarh should be handed over to them
and that Fazilka and Abohar should not be
given in lieu of Chandigarh and at this
particular time the transfer of Chandigarh
should b, unilateral. We opposed it. The
Government of India recognised our
demands. They understood that it would be
very unfair to the State of Haryana, that they
were taking away *rom Haryana what was
awar-ed to it by the Shah Commission and
giving it to Punjab and that in return they
were giving it nothinp.

In this accord what we find is that they
have acceded to the Akali request made a
number of years ago that Chandigarh be
transferred to Punjab and that for the
remaining areas a commission be appointedd.
If we had to do it today, we might as well
have done it earlier and avoided all this
bloodshed and destruction of property and
unsettled, conditions and creation of terrorism
and all these thigs.

SHRI MUKHTIAR SINGH MALIK:
Have you read the award?

SHRI SUSHIL CHAND MOHUNTA: I
have read it. I hav, got a copy.

SHRI MUKHTIAR SINGH MALIK: The
Hindi-speaking areas will be simultaneously
transferred to Haryana along with Chandigarh
on the 26th of""" January. 1986.

SHRI SUSHIL CHAND MOHUNTA: Mr.
Mukhtiar Singh, please give
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me this much credit. I will go through
this document and come to know what it,
meaning is. Don't worry. Have paitience.
I am coming to it.

SHRI MUKHTIAR SINGH MALIK:
On this 26th of January, Chandigarh is
not going to be transferred to Punjab
without transferring the Hindi-speaking
villages to Haryana.

SHRI SUSHIL CHAND MOHUNTA:
Have 1 permission to proceed, Mr.
Chairman?

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL); Mr.
Mukhtiar Singh, let him proceed.

SHRI SUSHIL CHAND MOHUNTA:
Since 1970—now this is 1985—15 long
years have passed.

SHRI MUKHTIAR SINGH MALIK: At
the tim, of transfer of Chandigarh to
Punjab, the Hindi-speaking villages will
be transferred to Haryana. SHRI SUSHIL
CHAND MOHUNTA: I expect at least
from Members from Haryana that in
Parliament if they cannot support what I
am saying they will remain quiet to see
that the interests of Haryana are not jeo-
pardised.

SHRI MUKHTIAR SINGH MALIK:
You can say anything you like.

SHRI SUSHIL CHAND MOHUNTA,;
You are trying to damage the interests of
your own State.

Any way, for 15 long years we have
waited, Sir, for transfer of Fazilka and
Abohar to Haryana and consequently
Chandigarh remained a Union Territory.

On page 12 of the White Paper issued
on 10-7-84, para No. 23 mentions about
th, demands of the Akalis. "The present
demand is that while Chandigarh should
be immediately transferred to Punjab, all
other claims and counter-claims including
those relating to Abohar and Fazilka
should be referred to a commission". This
was their demand. They say "including
Abohar and Fazilka." But what do we
find? Mr. Mukhtiar Singh  just
unnecessarily got angry with me
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fo, nothing. I, this document, this
memorandum of settlement, th© names
of Abohar and Fazilka are missing.
There is no name.

SHRI MUKHTIAR SINGH MALHC:
There is no need. Two separate com-
missions are appointed. One shall give its
award by th, 31st of December, 1985.
Fazilka and Abohar need not be
mentioned in it.

SHRI SUSHIL CHAND MOHUNTA:
In clause 7.2 it has been mentioned:

'Tt had always been maintained by
Shrimati Indira Gandhi that when
Chandigarh is to go to Punjab, some
Hindi-speaking territories in Punjab
will go to Haryana."

I do not understand why they are
feeling shy of the fact. They say, "some
Hindi-speaking territories". Why are
Abohar and Fazilka not mentioned here?
Shrimati Indira Gandhi gave Chandigarh
to Punjab in place of Fazilka and Abohar
to Haryana. The Shah Commission also
mentioned "Hindi-speaking areas." Why
have those two names not keen
mentioned here? And why are they shy
of it? I do not krioW. (Interruption)

THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Mr.
Malik, let him speak. Otherwise he will
exceed the time allowed to him.

SHRI SUSHIL CHAND MOHUNTA;
If I keep on answering each and every
part of the queries, they will take many
hours. He should note down the points. I
would request you to allow him to speak.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): You
please proceed with your points.

SHRI SUSHIL CHAND MOHUNTA:
Thank you, Sir. Not mentioning the
Tehsils of Fazilka and Abohar in this
memorandum of settlement, i, an
appeasement, and it goes beyond the
Akali demand. Because Akali demand for
Abohar and Fazilka



247  The Punjab Appro-
priation
[Shri Sushil Chand Mohunta] b,
referred to the Commission. This does
not even mention regarding Abohar and
Fazilka. So, I would say that it is a
surrender before the Akali Dal in a
manner which I can say amounts to
sacrificing interests of my State
completely. Now, the other thing I saw in
this Memorandum of Settlement is
regarding Clause 9 Sharing of River
Waters. {Interruptions) Clause 9.1 says
and I quote:

"The farmers of Punjab, Haryana and
Rajasthan will continue to get water
not less than what they are using from
the Ravi-Beas system as on 1-7-1985.
Water used for consumptive purposes
will also remain unaffected. Quantum
of usage claimed shall be verified by
the Tribunal referred to in para 9.2."

From this I gather that on 1-7-1985
the water which is being used' by the
three States—Haryana, Rajasthan and
Punjab is protected. Whether we are
using less or more than our share is
protected and they cannol be refer
red to the Commission. What is
going to be referred to the Commis
sion is only the remaining water—
the surplus water. Regarding the
surplus water I want to draw the at
tention of this House--------

THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Please be
brief and try to conclude.

SHRI SUSHIL CHAND MOHUNTA;
I cannot. 1T have not even started. Mr.
Mukhtiar Singh Malik was pulling me.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Your
party has been allotted only five minutes.
But you have taken more than 11
minutes. Please be brief.

SHRI SUSHIL CHAND MOHUNTA:
I want to be breif. Wherever you find me
I am irrelevant, please stop me.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): 1 won't
judge upon that. Try to conclude.
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SHRI SUSHIL CHAND MOHUN-
TA: I want to give the position as on 1-7-
1985. Even the "Tribune" newspaper
has also given the information a; to how
much water each- State is using. The
water available fiom this system was
taken from Pakistan by paying Rs. 110
crores; and this water was  taken for the
arid regions of Haryana and Rajasthan.
They needed Water. For this purpose,
the World Bank team also came here and
toured the whole area. Actually they found
that th, people in Rajasthan were
drinking muddy Water from the
tanks. Once the tanks go dry  there will
not ke even a drop of water to drink. They
were going to give India only 30 per cent
of the water which they have given. But at
the request of the World Bank they hav,
givenus 17.1 million acre; feet of
Water; and the principal recipients
of this water according t, the inter-
national treaty were Rajasthan and
Haryana. But as on 1-7-1985. 6.4 million
acres feet of water is being' utilised by
Punjab. Haryana utilising only 1.3
million ,acre, feet of water on 1-7-1985
and Rajasthan is utilising only 5.79
million acres feet of water whereas
Rajasthan was alocated 8.6 million acre
feet of water and Haryana was allocalted
3.5 million acres feet of water.
What  we are utilising isonly 1.3
million acres feet of water and Rajasthan
is utilising 5.79 million acres feet of water
Now, leaving aside this, Punjab is a user
of 6.4 million acres feet of water though
its allocated share in 1976 when
Madam Prime Minister gave the award
was only 3.5 million acres feet of water
but subsequently increased in 1981 to
4.2 million acres feet of water. That also
we took with , pinch of salt but when the
users position is settled and we take the
users position of Water as on 1-7-1985,
Water which remains is only 2.83.
million acre, feet.  So, the commission
which is proposed to be appointed to
decide the shares of each State in these
remaining  waters i.e. 2.83  million
acres feet of water, when this Is
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taken, what is going to be given to
Haryana, what is going to be given to
Rajasthan. Punjab has already-taken the
lion's share of it. So, this is no agreement.

[The Deputy Chairman in the Chair]
(Interruption.) Now th, question which
arises is that SYL canal will be dug
within a stipulated period. (Interruption)
As I put this question ty Mr. Sultan Singh
also, when he was speaking, I said, when
this SYL canal is dug, what is going to be
put in it because there is no water left.
Water is already consumed and utilised.
Whichever Tribunal or Commission or
what authority is appointed to go into it,
it has nothing before it to give it to us.
(Interruption,).
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I GEF BT TF ¥ T ogAN A
famwr wferare gy 7

THE DEPUTY CHAIRMAN: Now,
Mr. Upendra.

SHRI SUSHIL CHAND MOHUN-
TA: Madam, last two sentences.

RIS . wE WT AT snEo

()

Wi me A9 weged 0 /G
Uxl 70 WIC Fgar wigel g1 #q
gar wg & fa =w% e ww fare
qoawET | gwer g AfE, g
BT aMr DfaT | ¥z ofieE 2,
fomeft wusil w& mdr & Iuw ga
¥ &7 9ol W 7 fu 1-7-85 A
S ioc e 1) el A f ek 1k
E 15 S S o BT £ G
Without obtaining the signatures of the
parties to the 1981 agreement. how can
this agreement be upset?

THE DEPUTY CHAIRMAN: Please
sit down. Otherwise it will not be
recorded. You cannot keep on speaking
for any length of time. Let us have some
accord here over time. (Interruptions)

oft auilt wvg Wigean: S ol
dorar B owwwt emawe T

(eaeen=)

THF, DEPUTY CHAIRMAN: Dont
record him. SHRI SUSHIL CHAND
MOHUNTA:

THE DEPUTY CHAIRMAN: You
may speak, but nothing is being recorded.

SHRI SUSHIL CHAND MOHUN-
TA:*

THE DEPUTY CHAIRMAN: Now.
the Home Minister will make a state-
ment.

*Not recorded.
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Statement by Ministers IL Shooting Incident
in Delhi Leading to death of Shri Lalit
Maken, Member of Parliament and his wife.
THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam Deputy
Chairman,

The House was informed yesterdav about
the shooting incident in Deihi leading to the
unfortunate demise of Shri Lalit Maken,
Member of Parliament, his wife Smt.
Geetenjali Maken and a visitor Shri Bal
Krishan Khanna.

I take this opportunity to inform the House
about further details of this tragic incident.
On 31-7-1985 at about 10.28 hours,
information about an incident of firing at
L|106 Kirti Nagar, was received at Police
Control Room from an unknown caller. The
Police Control Room Van ¢n being directed
reached the spot at 10.36 hours. Meanwhile
one Shri Roshan Lal had also irfoi-med the
police about this incident at 10.32 hours.

The local police which had also been
informed about this incident reached the spot
immediately. Meanwhile the injured persons
had been rushed to Dr. Ram Manohar Lohia
Hospital.

Briefly, the facts of the incident are that on
31-7-1985 at about 10.00 hours, while Mr.
Lalit Maken had come out of the house
(L|106 Kirti Nagar) to get into his car, two
persons standing outside the gate started
firing at him. Meanwhile his wife. who had
gone inside the house to fetch some
household goods for the new resident at AB-
15 Tilak Marg, reached the main gate. The
assailants also fired at her. Another person,
one Shri Bal Krishan Khanna, who had come
to see Shri Lalit Maken, also suffered bullet
injuries. Shri Suresh Malik, one of his
associates was also injured by the assailants.

After committing the crime, the two
assailants rushed to a scooter No. DETT-
8546, Bajaj Super (light
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green) which had been kept with its engine
running by a third accomplice. All the three
persons managed to speed away on thig
scooter. A case vide FIR No. 315 dated 31-7-
85 u/s 307|302)34 IPC and 27|54|59 Arms
Act has been registered at Police Station Moti
Nagar. The investigation of the case is being
carried out by the Crime Branch of Delhi
Police.

During the course of investigation, 16
empties (fired' cartridges) were found from
the site. A team of the Central Forensic
Science Laboratory had visited the spot and
examined it. From the site inspection an” the
fired cartridges, it appears that the weapons
used were .303 Mauser and 9. M.M. pistal.
Six eye witnesses have been examined. The
owner of the Scooter (DEH-8546) from
whom the Scooter had been snatched away on
the preceding evening has also been examined
to ascertain the description of the assailants.

On being rushed to the Hospital, Shri Lalit
Maken was declared dead. Smt. Maken and
Shri Bal Krishan Khanna later succumbed to
their injuries in the hospital. Postmortem of
the dead bodies was carried out at All India
Institute of Medical Sciences.

Shri Lalit Maken had shifted to hi? official
residence at AB-15. Tilak Marg where an
armed guard of 1 Head Constables and 4
Constables was posted for his protection. He
used to visit his old residence in Kirti Nagar
occasionally to meet his constituents and
workers.

Immediately after the incident, an alert was
sounded and all incoming and outgoing
passengers at railway stations, bus tands,
border cheokposts and airport are being
screened. As a precautionary steps, the Com-
missioner of Police has imposed Section 144
Cr. P.C. in Delhi. The Commissioner of
Police has als,-, announced a reward of Rs. 1
lakh for anyone giving information leading to
the arrest of the culprits.
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Further investigations in the case are in
progress and all out efforts are being made to
trace the culprits. I would request the Hon'ble
Members to bear with us till the
investigations are concluded and request the
public not to give credence ty any rumours.

5.00 P.M.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, it is with a very-heavy heart
that I rise to seek a few clarifications on the
statement of the Home Minister. Before that I
would like on behalf of the All India Anna
DMK party, to eonvey our grief and deep
sympathies to the family members of Shri
Lalit Maken and his wife. It is rather
unfortunate that the life of an young and
ebullient MP who was so active, should come
to such a tragic end. The motive and the
persons behind the dastardly crime, I am sure,
will soon come to light and I am quite
convinced that the Government, as I see from
the Home Minister's statement and even
otherwise, is taking all steps to track down
who these mysterious assailants and their
motives in committing this dastardly act, are.
But on this occasion I would like to ask the
Home Minister whether it was a fact, though
he states on page 2 of his statement—

"Shri Lalit Maken had shifted to his
official residence at AB-15 Tilak Marg
where an armed guard of 1 Head constable
and 4 constables was posted for his
protection."—

that the said armed guard was provided,
whether his statement is exactly correct,
because I was given to understand that the
police protection for Shri Maken, the armed
guard which wag given to him. was with-
drawn on the 25th July 1985. I would like to
know whether this is a fact; if so, what the
reasons were why the Government or the
Commissioner of Police or whoever was in
charge, withdrew that armed guard. Secondly,
I would like to ask of the Home
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Minister whether the intelligence agencies of
the Governmemt of India had warned them
that Shri Maken wa, in the hit-list of some of
the terrorists—I do not know what priority he
had been given in the hit-list —and if this
information was available with the
Government and particularly when the
Government know very well, since there was
recently the accord with the Akalis, that some
of the terrorists who wanted to thwart this
accord would do some-think like this and also
in view of the fact that even a person like the
honourable Member of this House who is
sitting there opposite, Shri Darbara Singh, had
also warned that some terrorists had come to
Delhi and would like to take some precipitate
action, why the Government, in spite of all
this knowledge, chose to withdraw the armed
guard.

Madam, in this country, many persons come
from various walk of Hte into public life  to
do their bit or contribute their bit to the
public life of this country and I am sure that an
end like this too heavy a price for any person
who comes into the public life in this country.
Even the other day there was a complaint
from an honourable Member saying that be-
cause he had .complained to the Finance
Minister or the Minister of State in charge of
Banking who is sitting here just now that some
persons were indulging in some fraudulent
activities, the persons against whom he had
complained came to his house and
threatened him.  So, this is the state of affairs.
I would like ty know from the Minister whether
he would consider giving police protection or
armed protection at least at the  resi-
dences of MPs, at least of those MPs who so
desire and also whether he will consider
giving armed escorts also to certain MPs if
they so desire. Thank you, Madam.

oft weoATE T (THT "aW) o
greey  saEamiE wEEET, § Oy
wEr St & ag s wgar g fie
TUTIT 1 TT AT K7 AT g fw
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SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmir): Madam Deputy
Chairman, I on behalf of Jammu and Kashmir
National Conference express my grief and
anguish at the sad demise of Mr. Lalit Maken.
The episode itself sets us rethinking about our
security and the security of other VIPs and
VVIPs. It is a sad commentary and our own
sad experience that our law enforcing
authorities, especially the police, are wise
after the event and they shut the door after the
horse has bolted. All sorts of advices are ex-
pressed and even platitudes used that we
should keep mum or cooperate. But here is the
glaring instance of the incapability an guilty
negligence of the police. In this case, while
the Tilak Marg residence of the MP is
guarded, the Kirti Nagar residence of the MP
is not guarded at all, where the lanes narrow. [
hope the hon. Minister will explain why this
guard was removed. The Police Commis-
sioner himself says that they used to provide
security guards off and on. That means, not
regularly. And it Was withdrawn. When the
"Statesman" correspondent met the officer
concerned and put the question, "what was the
task of the intelligence", he did not answer
that point. Was the intelligence failure
responsible for the sad killing of that MP, his
wife and others? Why was that security guard
withdrawn? And why was there no security
guard at Kirti Nagar? That is most essential.
In thi respect, Madam, we have seen that if
this scooter was stolen at gun point at Greater
Kailash on the pre-
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vious day, what action had the police
taken in that behalf to recover it
We have seen that at police stations
there are board, hanging giving num

bers of Ambassador cars, Fiat cars
and scooters that have been missing.
What action doe; the police take, and
especially in this case, knowing fully
well that cars and scooters are stolen
and uesd for such purposes by terro
rists? *

Then, there is another point. They say that
they had received a letter one hour before that
something will be done. Is it a fact? And if
one hour before that letter was received, what
precautionary measures had the police itaken
in this regard? Time-bell rings) And, Madam,
then there is another point. The Police Com-
missioner said that due to lack of manpower
they cannot provide security officers for
everybody who receives threatening letters.
As my friend said here, all MPs be provided
security guards. That is not the question. Here
the question is that a person is either on the
hit-list or received a threatening letter that he
will be done away with, and the Police takes
no precautionary measures to save him at that
point of time.

I hope the hon. Minister will enlighten us.
A, far as cooperation is concerned, whenever
it is sought we are ready to extend it.

Thank you.

SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, with a painful heart,
I express my" heart-felt condolences to the
members of the b&reaved family. With all the
force at my command I condemn in
unequivocal terms the terrorists or the ciriminal
maniacs who have committed this cold-blooded
mutrden. What a blow of providence to that
unfortunate 5-year old daughter of the Makens.
Madam Deputy Chairman, the police have
miserably failed as usual in the capital city of
Delhi. In this city, one day a diplomat was kill-
ed. Another day a diplomat was ab-
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ducted, Dacoities and free-style shootings
take place in the streets of Delhi frequently.

In this incident, it is 'reported that the
previous night the scooter was snatched at
gunpoint. Was any complaint lodged by the
owner of the scooter? Was any alert signal
given to all the police posts? After the crime
took place, the police was very alert to put
road blocks as if they were locking the stable
after horse had galloped out. What had they
done after receiving the complaint? Was it not
the duty of the police to alert the entire police
force about the number of the scooter and the
colour of the scooter? In that case, this could
have been averted. Is it a fact that Mr. Lalit
Maken received an anonymous letter on 27tJh
of July that there is a plot to assassinate him?
If so, was this matter brought to the notice of
the police? Madam Deputy Chairman, life has
become insecure in the capital city of Delhi. A
dedicated political and a powerful trade-union
leader has been snatched from us in the prime
of his youth by the cruel hands of these
monsters. They must be none other than the
human beasts. So, I would like to know from
the hon. Minister what steps he is taking or
going to take in future in order to avoid such
crimes, taking into consideration the past
crimes.

SHRI SUKOMAL SEN (West Bengal):
Madarn!, on behalf of th* CPK( M strongiy
<jonderm\t " this dastardly act. '"What worries'
me deeply is that this incident has taken place
in the captital city of Delhi and that too in

broad-day light and the assassins, after
committing the crime, have succeeded
running away and till now they are

untraceable'. This is causing deep concern to
everyone of us.

Madarn, othe, Members have stated that
during the last few months several killings
have taken place in the city of Delhi. There
have been killings of diploma/ts and others.
After the murder of Mrs. Gandhi, killing of
the Soviet diplomat and abduction of another
diplomat, the Govern-
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nent's police machinery and particuarly
the Intelligence Service would ae
revamped and security of the VIPs
would be tightened. We had ed that
the Government will try o maintain law
and order of the city n a better way. But
this  incident which took place yesterday
has total-y disappointed us. 1 would
like to enow from the hon.  Minister
what teps the Gove-nment has taken for
effective security of the M.Ps, and
>ther VIPs. {50 many developments
tre taking place in our country and ve
have to express our views freely and we
have to act according to the lictates of
our conscious or accord-ng to our
political ideas. What is the guarantee that
if T express my views >n any
development that is taking >lace in the
country or 1 act accord-ng to my ideal,
my life will berecure and will not
be endangered >y those who don't
subscribe to my deal and don't like
m, activity? >o, there is no security of
life in the city of Delhi for any person
who vants to act according to his
ideal ir who wants to express freely. Now,
Madarn. T would like to know what he
Government is doing to tighten the
security of the MPs and the VIPS. And at
the sam, time, I would also like to
know  from the hon. vtinis"eV as to
what he is thinking ibout maintaining
the law and order n the city of Delhi.
Now, it is very difficult to live
'peacefully in this city of Delhi. Delhi
is the capit" Everybody expects that
Delhi will be 1 place where people will be
able to ive peacefully. But now that
hope has been belied; it has been shat-
ered [ want to know what the Go-ernment
is doing to maintain the aw and order in
the city so thai; the people can live in the
city in a peace-ui way. People should not
live in his city always with the
fear in heir mind that at any time
some violence can take place, some
dacoity ;an atke place. I want to know
what ake place or some other such thing
:an take place. I want to know what he
Government is doing in that respect,
particularly in tightening up :he
Intelligence serices.
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PROP. C. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman, it is
with a sad heart I stand today to seek
some clarifications from the Home
Minister. At the outset I would like to
associate myself on behalf of my Party
with the sentiments expressed about the
sad demise of Shri Lalit Maken. This
incident touohes us most because Mrs.
Lalit Maken is very dear to us as she
happened to be the daughter of the
Governor of our State.

Having said this, I would like to ask the
Home Minister a few questions. Exactly
about nine months back, a very serious
incident of this type took place. I would
like to ask the Home Minister as to what
precise steps have been taken during these
nine months to improve the conditions by
which law and order could be maintained.
Since then have the Forces been
increased? How much of modernisation
took place? And what are those precise
steps that have been taken? There is no
point in simply saying after an incident
takes place that, we will take all the
necessary steps, we will try to improve
the situation and so forth. Therefore. I
would like to ask the Home Minister to
precisely state as to what were the steps
that have been taken during these nine
months to improve the conditions of law
and order in the capital city. Secondly,
Madam, the Intelligence in this country
had been failing. There has been enough
evidence of it. I would like to ask the
Home Minister once again as to what
precise steps have been taken to
strengthen the Intelligence machinery. It
is very strange that at least sever to eight
minutes must have been taken since Mr.
Lalit Maken comes out and is about to get
into the car when the flrst shot was fired.
Then he runs crying inside and in the
meanwhile the door is closed and,
therefore, he tries to move here and there.
The fellows, whosoever, they were,
emptied so many cartridges. la the
meanwhile his wife has also coma out.
Then they also fire at her. Tha nephew of
Mr. Lalit Maken who is there tries to run
up stairs and he is



263 Statement

[ Prof. C. Lakshmanna]

shot at. And then they come back and they also
fire at [Mr. Ball Krfchan Khanna who was
standing near the telephone pole. And also Mr.
Suresh Malik, who had been an associate and
who was also driving the car was also shot
at. That means, if that much of acti.-ity = had
taken place,  there must be s ome time lag.
And in the meanwhile even the  Police
already had the information as reported to
them by some unnamed caller  at 10.28
itself. Then at 10.32 hours there was a call from
Mr. Roshal Lal. And still they did not think it fit
toreach the place. They did not plug the
routes from which they can escape. What
does not appeal to me, what does not strike
me is that the Police thought that the people will
be waiting for them to be caught, to be ap-
prehended. What steps did they take precisely,
instead of rushing to the snot, therefore, to
go elsewhere and also to alert other places.
I Would like te know from the Minister as to
what steps the Police did take. Did they
simply gy to his place or did they also take
steps to see that those who have been running
away are apprehended. This is another
point'. Thirdly, Madam, on a particular day Mr.
Lalit Maken receives a threatening letter and
that is precisely the time, as per the reports
of  newspapers, when the police protection is
withdrawn. But the Minister's statement says
that the police protection was available at AB-
15, Tilak Marg, of one head constable and four
constables. If five! people were posted at
Tilak Marg residence and Lalit Maken
leaves the place and goes to Kirti Nagar, what
did they do? Did they offer that one of them
should go with him? What exactly was the
position? How is it that five people were left
behind to protect the house which was empty?
These five people were posted there to protect
the life of Mr. Lalit Maken, as per the statement
of the hon. Minister. But all the five are left
behind and Mr. Lalit Maken goes to Kirti
Naga'r and they are at Tilak Marg. Therefore. I
would
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like to know from the Home Minster what
exactly was the position. How did they arrive
at this decision that they will not go with him
and that they will stay back?

Then, as per the description given by three
witnleslsies, as reported in the newspapers, is
it that difficult for them to identify and
apprehend even after, now almost, 32-33
hours have elapsed? That means that Gov-
ernment a're not able to apprehend., With nine
precise description as given by three witnesses
and others when will it realiy be possible for
the Government to really apprehend the cul-
plrits? An<f, has* the solooter been located?
They ran away on the scooter. If the whole
city had been searched, they should have been
able to locate the scooter. I think they ran
away on the scooter. That means they have
gone on the highway and then it should have
been easy for the police to nap them, or the
scooter must have been left behind. What has
been happening?

Finally, Madam, this scooter was snatched
away the previous evening.

THE DEPUTY CHAIRMAN: That has
been asked by many speakers.

PROF. C. LAKSHMANNA: The
scooter way snatched  away the previous
evening. What  precise steps were taken by
the different police stations in the city of Delhi
to locate the scooter? Incidentally,  the
scooter which was snatched away from a
person, with all its description had been
reported. ~ What did the  police do?  And,
incidentally that scooter is now being associated
with this ghastly  crime. Therefore, 1
would like to know from the Home Minister
what were the various steps, a, b, ¢, d, etc. that
were taken between that evening when the
snatching away of the scooter was reported and
the next morning when this unhappy,
ghastly, diabolical' crime took place.
How did the police fail to locate the scooter
which was moving about on  the streets of
Delhi? It was stationed there outside Mr.
Lalit Maken's house
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for that much of time and imagine there was
nobody to identify that, Therefore, I would
like to know from the Home Minister as to
what steps have been taken by the police to
trace the scooter and what is the action that
they propose to take to apprehend the
criminals. Of course, we all will be very
happy if they apprehend them soon and we
will shut our mouth as desired by the Home
Minister so that the investigation can take
place in a proper atmosphere. There is no
doubt about it.

Madam, I would like to know what are the
precise steps, on all these various points,
which have been taken by the Government.

ot wi s giEErn (Fey
g3w) . ITwamfE S, o sifEa
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Wq g HAT W O aW A6 1 foraar
9% e fafaeE wew ¥ SA6 407
i oqft seardr | tWEEeT W
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fsadt sraerdr &, sa8 wf gfuw
0 waEarl ¥ 94 & oW wyw
qE THET WO A4 gorfy o1 HqAT S
F oA # AL wAr, wat o &g
qAAT W 7 Wl ger | HfET
Tgaragal fagzw § 7z wEwr fa
TH gHIL FT 9TAMN] F T uqe
TEHAT S R FmiA By & AT 3@
7 o7 ¥ v fyaq fRfi.z =
FAF o ¥, ag T ¥ 7g o Hrear
g fo o wiw g &, ardt s
G Pl 3 _gEF, gw o = 4

ST |, T F WwA &
AT A oRAr azedt A @ g0

S 3w matal w0 AgAAT @l
Tz, W T WAAE HIEA T I8
5 aven aq g w4, @i gevd
nt 7§ weie aten g f& IEE
A waE F, IAAT IAT [ THA A
qo% WA ¥ .30 1 Alyd § 0F
wgEaTop I A1 W MY HAT A1
£ffH feermwi gEl g, M W
amiy ® azy  fxogem a0 AW T
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28 fafyz 9% W 10 I« FF
36 fafaz q¢ gfaw Fgh ag=3 T

g& WAl Jaen 10,00 a9 38,
st A W TR I T
faeg fad & wAFY & FIT FE

AT £

At about 10.28, information was received

SHRI S. W. DHABE (Maharashtra): They
got the information at 10.28; but incident
took place at 10 O' clock. 10 O' clock.

SHRI NIRMAL CHATTERJEE (West
Bengal): Facts are here; it is 10 o'clock.

SHRI LAL K. ADVANI: I am sorry; it is
10.

at 10,00 @5 gewr gE o wWI
10.36 7¢ gfsw F7 @z 77 989
T g WAl A w1 OTH an
siaat " g fw foa wwa
g gs,  Iut wAg o 9fww dw

fitted with wireless in connection with
another crime, was standing at a distance of
barely 40 yards from the scene of incident.

T AT T AE ZoOW FIAE gD
a1 | fowr goitwr & Wiz & fasfae
i frvwmdt aw & far gfee =@
a7 0§ w7 qfw AT =g 9T wATAn
¥ g ufrace adr 91 1 e wwg
gear g5, 3% Ang agt 7w gfaw &=
ast 41 | ZaEa ral A qqva 6 afay
Fgt 7 A1 WYL wW A} A, T oA F
arfest F aawrdr &, s gwA
& ¥ wevw Fwedr faeed gaw ¥
At waw Aty GaEr 9§ oY e
I3 4a ¥ dmifae FaT ¥ A
0 3% wwA F1 913 ww o
afqa waT & wwrT F1 q w@09-
9§ 1 FAE) AT FAqAT
FO AWl 7 WA F gfam a oa
LI P oz s A1 oz gd #,
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o7 57 #fo ) afes 3@w s @
qg FATT gt AE TEAT

SHRI V. GOPALSAMY:: The, must be
immediately suspended.

o wiw o wrwe; o Tg
A H AT % @ E. AE A
agi & wfeRl & AT 9T W
AT "IAAT W A AW ¥\ A2,
Z w@r g & agm fa wEal wmy
T FEETE wE, QO WA &y
O geEl 7TE i wiF4TH W | THE
v ¥ fa fyasr mwww ¥ fa
qgfes =g goitwr & wrwar ¥ A€ AT
AUTAN q9 Hgi 9¢ 41, gl 9%
FAFT wHA F oo Fgr @, TEem
THE T AN wE WAl WL WA A0 )
gl ggar & f& e g wmodl =gA
qHAT, 4 WAT Y FLH AL FH
F5A T T &1 Ag gwEA, T
agrdl 1 A wwE §4 ) q® T4l
amr & f& wiw wee gwr femr o
T g | A% war fAer 3 wmed !
g & @ wmal § ) ag Wi
sAAT g WAl St & fa e
Fgr 9 famr ) 3w § e 5w
fr 7z famd1 v 7% @5 70 @
qoaw wT |

A9

SHRIMATI MONIKA DAS (Karnataka):
Found abandoned near a check-post in
Kalkaji area.
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AfEd qiwa & AHT T O4TET FTE
7T A% @F TR | Tl AOT AT FEE
foar | woe @@ aa w9 & oan
o &7 & foves gfea &1 ard
sugEar a7 GEal § | THAl ATAHT
UES HAT W1 7 1

§ me ard WL FiAql qrga-——
& switz s ar fe S are 7
W gFTeM W Ied|  EIT-—mad 1Tl
¥ o g fo sgdwis 7 foafos
¥ g sifagal #1 qozr @y ¥
g Am wfew aw £ 7 &
AT fv At WA wd e
TFIGH W FAGAT AT ZHT HAATIL
¥ 21 gac fwat 71 fz2a faar
T ¥ AT FAET IAF AT W OWIAW
EAC TN 1 0|

gifadr g5, ey qfes g
f fawifeort & & ¥ #egre g7
wur F90 F ¢ wAT §F AEm
gferm s #1 faaat fagrfed §—
I O 70-75 FeE FTHET A
T F1 F—3Fhf AT { KA
gt gami &1 g &1 fgEraa
¥ T3 & T owa w1 eeveHE 90
7 7z war & f¥ gIom ow oA
¥y mowrT weim qfaw s
Tt fagrfrd gz w37 & fao
Fzdr 2, Ffwa foedt atgam 302
¥ Sg 2w TAqHs E Eal 9T UF
st fawfror wodtiz a8 g8 @,
o wr w4 gE ¥ oAl o ARl
gf 2 | "t TeE @ ¥ Oown
TrAr SrEAr ¥, 48 q ARl ATEAT
g |1

=

SHRI M. S. GURUPADASWAMY
(Karnataka): Madam Deputy Chairman,
we are meeting under a pall of gloom.
What took place yesterday has shocked
every one of us, not only shocked, but
shaken all of us. It is not a matter which
could be described in so many words.
Really, words fail me to describe the
dimensions of this tragedy. We have not
been able to protect the life of our own
collea-

gue in the capital. Life m Delhi ia
becoming a nightmare, a grave risk. This is
not the first tragedy which has struck us. If it
had been so, it could I  have been excused.
Delhi is witnessing a number of such
tragedies in succession. Tragedies are
repeated and repeated and before our own
eyes. This has added to the poignancy of j
the situation. Here is a case where j
security men have been provided to protect
the life of a Member of Parliament  but they
are not able to protect his life. Men are
provided to protect him, but they cannot pro-
tect him.  If they had no protective force or
security personnel, I would have excused the
law and order machinery that it wag not
her, and, therefore, he died at the hands of an
assassin. It is not so. Security measures were
taken in his case, but what kind of
security it was? They were there in Tilak
Nagar.  They won't follow him where he
went. Madam, my friend, m, colleagues here
have railed a few doubts, justifiable doubts..
I do not know whether the Home Minister is
in a position to answer them at this stage, but
as a Member of Parliament, as a leader of
party, as an ordinary human being in thi*
country, I want to be assured whether I will
get protection, whether a right to life is still
relevant in this country and in his capital city.
Delhi has become a capital of crimes,
not a capital of government which I expected.
Again and again it has been proved beyond
doubt that the law and order machinery here is
fragile, weak, ineffectual, rotten to the core,
but nothing has been done by the Gov-
ernment to improve. This increases the
piognancy of the situation  and stalwarts are
being shot, daylight murders go on and the
assassins  go scotfree in the capital city of
Delhi. Every day Members  of Parliament,
politicians, leaders have fo go to the House to
discharge their duties under fear, threat to
their life and the life of their families. If this
is the situation, I do not know whether we
have any law and order, whether we can
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[Shri M. S. Gurupadaswamy] depend upon
the law arid order machinery here. Again and
again | think the Home Minister has to make
statements here that this man was killed or
that man was killed. We have to hear him and
that is our misfortune. Madarn, without taking
much of your time or the time of the House, 1
think the time has come to write an epitaph—
I sa, the word 'epitaph' —on the law and
order machinery of this Government.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): I want to join the other Members
of this House in condemning the violent
incident yesterday taking the valuable life of
Shri Lalit Maken. My heart goes for his small
daughter. She has been orphaned, but she is
safe. A very valuable life has been lost. He
was a young M.P. with a very promising
future. The important thing as a result of this
case is that the Delhi police by now should
have known it where MPs are residing, which
of the MPs are residing in their own houses.
Police should have also known about those
houses. Normally, many MPs live in the
hauses allotted to them by the Parliament
Committees. But some M.Ps, are there who
have their own private houses and live in
those houses. There are not many. Those
names should be with the police. Especially
so in the case of Lalit Maken because he
beloings to Delhi. Riots took place in Delhi in
November and it is possible that people may
have harboured some sort of illwill against
him. Or being a trade inion leader, it was
possible that he might have some people who
may be thinking ill of him. The police should
have been on the guard that such a life should
be protected wherever he goes. There should
have been an intelligence network around
him. It is not very difficult. People do it in
other countries, But here time and again we
are faced with the problem where a precious
life is lost like this and the police reaches the
scene after the as-
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sailants escape and nobody is able to identify
them. I think the working oi the police should
be gone into again, priorities should 'be fixed
and guide lines given as to what actually they
should be doing regarding those persons at
least who ar. Members of Parliament or
occupying important positions, or whose
actions may, to some extent, be considered as
controversial. In their case, their movements
should be kept a track of and their lives made
safe. After all the way it. has happened sends
a shiver down anybody's spine. It can be
anyone. Sometimes crimes are also
committed with the aim of just getting into
headlines. "A M.P. shot at" or "killed". Those
people can be taken care of.

I would not say much more on this except
that the police must be cautioned that it must
keep track of the addresses of the M.Ps., their
possible movements also. It should not be di-
fficult with these walky-talkies every 100 or
200 yards away.

&1t
|

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam Chairman, the blow has
again been struck. A tragedy has again oc-
cupied. The cult of violence has again raised
its head. Therefore, on behalf of my party, the
Communist Party of India. I express our deep
sympathy and sorrow at the cowardly murder
of our colleague, Mr. Maken. and his wife.

But let me be very clear. Madam, we not
only express sorrow and our mourning, but
we express our deep sense of indigna-
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linn and anger because an air of helplessness
has crept into the city of Delhi be cause of the
constant failure of the law-enforcing authority
in this city. It is a matter of national
humiliation that the citadel of power has
become a den of criminals. 1 would only ask.
our Home Minister to tell us clearly how
many lives are going to be lost before Delhi
Police administration comes to senses and
takes upon itself the responsibility not only of
finding the criminals after the crime is
committed, but [ake, upon itself the task of
preventing the crime before it is committed in
this city of Delhi.

SHRI VISHWA BANDHU GUPTA
(Delhi): Madam Deputy Chairman, I would
like to ask the Home Minister to find out
whether he has any plans for putting an "Eye
in the sky", that is, a helicopter with
commandos, to be able to guide the
operations of the police as it is being done in
most modern cities. In New York, London
and so on, they have this police helicopter
always available, which could be in radio
contact with vans. This shooter could
probably have been apprehended provided it
could be seen from the air because they are
able to act quickly, they are able to land
where the culprits may be, and there is a
better chance of protection for all people.
Thank you.

SHRI S. W. DHABE: Madam Deputy
Chairman, it is with great anguish and sorrow
that I mourn the loss of my colleague, Lalit
Maken, who was an eminent trade union
leader. When Mr. Devaraj Urs was the
Congress President, Lalit Maken was the
President of the Delhi PCC(U). A stalwart
who fought for the cause of the working
classes fearlessly, the loss is all the more of
the trade union movement and ihe working
classes, It is unfortunate that such a man has
become a victim of assailant's bullet.

There is a story which is told. I would like
to know why, when such an eminent trade
unionist was working in Kirti Nagar, armed
guard was not provided at his other residence
which was his place of operation. In fact, all
his activities were thero only and he used to
go there often. But the armed guard was
posted at the official residence. I want to
know whether the ar-
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med guard accompanied him to Kirti Nagar
or only stayed at his official residence.

On behelf of my parly I pay my tributes to
a great trade union leader of our country.

SHRI S.B. CHAVAN: Madam Deputy
Chairman, I can well understand the feelings
of resentment which hon. Members have
expressed on this very sad incident which
occurred in Delhi, It will be very difficult for
me to say anything more and I may say at this
stage that whatever information was possible
for me to give, I have already given.
Anything more than what 1 have already
stated will create problems and adversely
affect -he investigations which are going on.
In fact, it is the duty of all of us to see that the
investigations are properly done and the
culprits are brought to book.

There are one or two things about which 1
would like to clarify. One is about the scooter
which was snatched away on a previous
evening. It has been located in Western
Extension Area, Karolbagh, about four to
five kilometers away from the scene of the
incident in Kirti Nagar.

AN HON. MEMBER: Not Kalkaji?

SHRI S.B. CHAVAN: This is the authentic
information that I have. Some of tho hon.
Members were asking me as to whether
information which I have supplied is more
authentic or the information which they have
read in the newspapers is more authentic.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Not authentic, exhaustive
and, in that sense, whether you have given
anything more than the newspapers. . . .
(Interruptions)....

SHRI S.B. CHAVAN: I have been paic
ntly  listening to whatever you said. ..
.(Interruptions)... Just listen to me: 1 will
come to that point.

One of hon. Members has said that the
Home Minister has made a statement that
armed guard was provided while the papers
said that the armed guards were withdrawn.
Which of the two is correct is the point, to
which I am trying to reply—not the other
aspects. So, the authentic information that I
am giving is, at the official
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residence armed guards have been provided.
One head constable and four constables were
posted there. Now, the subsequent point
which hon. Members are interested jn finding
out is, are the armed guards supposed to
follow th, persons whom they are supposed to
protect? 1 think we are trying to confuse
between the two. One is the armed guard
which is given at the residence, and the
official residence! was one thing where they
were shifting. Actually the entire shifting was
also not completed. A part of it was shifted.
An armed guard was provided. There is one
more.

SHRI GURUDAS DAS GUPTA: Was
the security guard accompanying Mr. Lalit
Maken withdrawn on the 25th? That is the
point.

SHRI S. B. CHAVAN: I am trying to
explain the position. The armed guard pro-
vided at the residence was not withdrawn. He
was there. So, the question of following the
person dose not arise.

SHRI PARVATHANENI UPENDRA.
The question is about the security guard
accompanying the person, the body guard.

SHRI S. B. CHAVAN: Have patience to some
extent, [ am also coming to that point. There
was a P.S.0., Personal security Officer, who
was provided by the Delhi Police during the
genocide week which was celebrated all
over Punjab. There was a threat, and the
perception of ihe Delhi Police was that he might
be one of the targets. The information given by
the Additional Commissioner of Police to me is
that during this week, PSOs were at-atached
with Mr. Lalit Maken during the ghallughara
week. The PSOs were withdrawn and posted
on  other duties after the ghallugham week
was over. The decision to post the PSOs and to
withdraw them was taken by the Delhi Police
itself on the basis of its own assessment. MHA
or the IB was not involved in this decision. So,
this is the factual position, I am giving you.
Hon. Members  have been asking me about
some of the aspects.
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PROF.C. LAKSHMANNA: Was the
1 police aware.. .

SHRI S.B. CHAVAN: I am not sub-i jecting
myself to any cross examination. Whatever
information I have, I have tried to give to the
House, to the extent it is possible. If it is not
available with me, I cannot possibly supply it to
the House.

Another point  which was raised, and very
rightly, is what is being done about improving
the law-and-order position in Delhi. Other
points raised are about the recommendations
of the National Police Commission and also
about the Srivastava Committee ~ which was
appointed and whose report we have received
by the end of February, 1985. These are the
two reports that we have. About the National
Police Commission— I think the hon.
Member is a Member of the Consultative
Committee—I explained the position that out
of all the recommendations, there were 85
recommendations  which concern the
Central Government. Out of 85, we have taken
decision on 70  recommendations, and only
15 recommendations  are still there which
require some kind of consultation with either
the State Governments or other administrative
Ministries,  due to which these 15 are
pending, and we hope that very shortly we will
be taking decision even about those 15 points
which are still requiring our attention.

SHRI KALPNATH RAI: Implementation?

SHRI S. B. CHAVAN: They have been
implemented. Most of the recommendations
of the National Police Commission, which
concern the Central Government, have been
implemented. About the rest of the
recommendations which are the concern of
the State Governments, we have requested all
the State Governments to expedite kindly the
scrutiny of all these recommendations and to
see that they are implemented as early as
posssible.

SHRI PARVATHANENI UPENDRA:
Are they implemented in Delhi?

SHRI S. B. CHAVAN: Yes, yes. When I say

'Central Government', I will have to verify which
of the recommendations ar* I there
according to my infor-

because,
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mation all these 70 recommendations have
been implemented by the Central Govern-
ment, and the Central Government also means
the Union Territory. If there are any of the
recommendations which they have not been
able to implement, certainly 1 will check up,
and we will then have to inform the hon.
Member which of the recommendations are
still pending for implementation.

T'ne Srivastava Committee recommendations
have been received, and those which did not
involve any financial commitments have been
accepted by the  Government, and they are
being  implemented. About 6.00 P.M. other
recommendations, financial implications
involved. We have to refer these cases to the
Ministry of Finance to obtain their approval.
After the approval is received from the
Ministry of Finance, the rest of the
recommendations will also be implemented.
The important recommendations are: To
increase the strength of the police force in
Delhi; to create more police stations and to
provide them with more equipment so that
they can tackle the situation and ensure that
the kind of atmosphere which has been
created can be avoided to the extent it
becomes possible.

Every time it is expected of the intelligence
agencies; and 1 think it is very difficult for
intelligence agencies, because they have to
collect the information from sources which
they cannot disclose. The information is being
passed on to the authorities concerned who are
proposed to make them operational. This is
nothing new. After the accord with the Akalis
on the settlement of Punjab issue, we had
given clear instructions to all the State
Governments and Union Territories that
there is  a section among the Akalis who are
not happy with this kind of settlement which
we have reached. So, you should expect
some kind of a trouble. There should be no
relaxation in the security arrangements which
have been made. Thes* are very clear
instructions. There is no question of relaxing
these instructions. Even before instructions
were there, but this unfortunate incident did
take place.
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One hon. Memeber was pleased to ask me:
whether the Government was aware of the
fact that a letter containing a kind of veiled
threat was sent to Mr. Lalit Maken on the
27th and what action was taken? According
to the inforamtion supplied to me just now,
this letter was handed over to the police on
31-7-1935. This is the information.

PROF. C. LAKSHMANNA: What was the
time? 1t could before the event or after the
event?

SHRI S. B. CHAVAN: In the chit supplied
to me just now, I do not have the time. This
veiled threat letter was handed over to the
police on 31-7-1985. It is a matter of
investigation and I can nssura you that some
of the police officers did have the
information, they were supplied.

Honourable Member, Shri Advani Ji has
said that there was a police van and some of
the people had approached them and the
person in-charge of the police van refused to
send the information immediately. Of course,
he also got this information from some
source. I will have to verify it. Unless I verify
it , I cannot possibly say as to whether the
police acted in a correct manner or they
should have done their duty in a different
manner. So, unless facts are verified it will be
difficult for me to say anything.

SHRI PARVATHANENI UPENDRA:
There was a delay of four days. How do you
explain it after the receipt of the letter

SHRI S. B. CHAVAN: This is exactly
what I am saying. Suppose an hon. Member
receives a letter, unless that letter is handed
over to some police offcer, I do not think that
he can possibly think that this was the letter
which was given to him and he is supposed
to act on it.

Yesterday, I got a letter from one hon.
Member who received a veiled threat letter. 1
gave instructions immediately to the police
officers that this is the kind of complaint one
of the hon. Members has made.

One ex-Member of Parliament also wrote
to me about the threatening letter which he
received. I immediately told the police officer
to see that proper protection
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is given. Now, I do not think that it is going to
be possible to provide a squad, personal
security to every Hon'ble member. However,
where a threat perception is there, certainly,
all these steps are necessary but to expect that
every Hon'ble member should be provided
with all these arrangements is going to be a
very difficult proposition. 1 do not think that
this is going to be possible.

SEVERAL HON'BLE MEMBERS: We
don't ask for this also.

SHRI S. B. CHAVAN: | am just clarifying
in the context of the point raised by one of
the Hon'ble members.

SHRI R. RAMAKRISHNAN: Mr. Min-
ister, I said it for those who asked for it. I
didn't say for everybody.

SHRI S. B. CHAVAN: Those who asked
for the sam? and where according to the
Police, the threat perception is there, if it is
established, certainly, even without your
asking, it has to be provided. But if one asks,
certainly, it is the responsibility of the police
officer and if they are satisfied that the threat
is there, they will have to provide whatever
protection is considered necessary. These are
all the points.

SHRI GULAM MOHI-UD-DIN
SHAWL: Our question was if Tilak Marg
residence had security guards, then why
although it was well-known that he used to
hear public from 8 am. to 10 am. in
Kirtinagar any guards or security officers
were not present at Kirtinagar?

SHRI GURUDAS DAS GUPTA: Sir, we
are interested to know about the security of
the common people, citizens living in Delhi.
We are interested to know what steps you
have taken to ensure law and order in Delhi
itself not only for VIPs and VVIPs but for
common people also.

SHRI S. B. CHAVAN: [ think one of the
questions to which I should really react is
about why is it that security guards were
provided only at his official residence and
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not at Kirtinagar? I think, the hon'ble member
is aware of the fact that this is the information
which the police officer has given to me. It is
published in the newspapers that not only at
Kirtinagar but on different days, he also used
to meet people at different places. So, the
security guards could be provided at one place
where he used to stay. If for one hour or two
hours, you have to go out for meeting peopla
everywhere, it is going to be difficult to
provide security guards. All the seven days, he
used to meet people at different places. If it
was only at Kirtinagar, I could have
understand it but if it was going to be at seven
different places, then, of course, it is very
difficult. ..

SHRI VISWA BANDHU GUPTA: He has
not answered my question whether helicopters
and police escorts are to be provided?

SHRI'Y. B. CHAVAN: I am happy that the
Hon'ble member has given this sug-gestion.
This will have to be properly scrutinised.

PAPERS LAID ON THE TABLE—contd.

I. Notifications under section 159 of the
Customs Act, 1962 aad related papers

Il. Notifications of the Ministry of Fin-
ance (Department of Revenue) and
related papers

THE DEPUTY CHAIRMAN. Now, Mr.
Janardhan Poojari to lay the papers on the
Table of the House.

SHRI JANARDHAN POOJARI: Madam
Deputy Chairman, with your permission, I
beg to lay on the Table of the House: »

I. A copy each (in English and Hindi) of
the following Notifications of the Ministry of
Finance (Department of Revenue), under
section 159 of the Customs Act, 1962,
together with Explanatory =~ Memoranda on
the Notifications:—

(i) Notification No. 240|85-Customs,
dated the Ist August, 1985. exempting low
phosphorous pig iron, having phosphorous
content not exceeding 0.1 per



